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I.A. No.01 of 2024 in CRL. REV.P/37/2024/(Filing No.) 

SANTOSH KUMAR CHETTRI      APPLICANT 

VERSUS 

KAMLESH CHETTRI           RESPONDENT 

Date: 26.03.2025 

CORAM: 

THE HON’BLE MRS. JUSTICE MEENAKSHI MADAN RAI, JUDGE 

For Applicant Mr. Abhinav Kant Jha, Advocate. 
 

For Respondent Mr. Pramit Chettri, Advocate. 

Mr. Arun Rai, Advocate. 
 

ORDER 

Heard on I.A. No.01 of 2024, which is an application filed by the 

Applicant seeking condonation of the delay of one day in filing the 

instant Revision Petition. 

Learned Counsel for the Respondent has no objection to the said 

Petition. 

In view of the no objection, the delay of one day is condoned and 

I.A. No.01 of 2024 disposed of accordingly. 

Register the Criminal Revision Petition. 

 

After hearing Learned Counsel for the parties for some time it is 

mutually agreed between them that the matter be forwarded for 

Mediation. 

It is also agreed between the parties that Mr. S. S. Hamal, 

Learned Senior Advocate and trained Mediator be appointed as the 

Mediator in this matter. 

The matter is accordingly forwarded to the Mediation Centre, at 

Gangtok. 

The Sikkim State Legal Services Authority shall inform Mr. S. S. 

Hamal, that he has been appointed as Mediator. 

The parties shall appear before the Mediation Centre as and when 

summons are issued to them. 

Sikkim State Legal Services Authority shall take appropriate 

steps. 

 

 

Judge 
26.03.2025 
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